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tions are, however, made in excep-
tional clrcumstances, for instance, 
when the earlier car is involved In a 
.erious accident nnd badly damaged 
or is stolen or Is found to have seriou.. 
defects, 

(c) The names of the M.Ps. refer-
red to in part (a) above are Shri 
Abdul Ghani Dar and Shri Om Mehta. 
Shri Abdul Ghani Dar purchased a 
Fiat Car against an allotment from the 
Central Government quota in March 
64. He represented in May 65' that the 
car had several manufacturing defects 
and had been giving him trouble ever 
since he purchased it. He was accord-
ingly allotted another Fiat Car from 
the Central Government quota in 
October 1965 and also permitted to 
sell the previous car. Shri Om Mehta 
purchased a Fiat Car against an allot-
ment from the Central Government 
quota in May 1965. This car met with 
a serious accident resulting in heavy 
damage 'to the car. As a replacement 
was considered justified In his case, 
he was allotted another Fint Car in 
November this year. 

!illS. Bbarat Barrel and Drum Manu-
faeturlJIK Co. Ltd., Bombay 

2891. Shrl S. M. Banerjee: Will the 
Minister of Supply, TeehDlcal Develop-
ment and Materials Planning be pleas. 
cd to state: 

la) whether a concern known as 
MIs. Bharat Barrel and Drum Manu-
facturing Co. Pvt. Ltd., Bombay was 
1,lack.IIsted in 1964; 

(b) whether Government quota of 
raw matenSt is still being issued to 
this firm; a..a 

(c) it 50, reasons therefor? 

The MiDlater of Supply, Tecbulcal 
Development and Materials P1anDIJlI 
(Sbrl Bachu Ramalab): (a) Ye., Sir. 
The firm was black-listed in 1964 by 
the Ministry of lrqll and Steel. 

(b) Yes. 

(c) An order at black· listing under 
the existing code involves immediate 
cessation of all future business with 
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the firm by all Departments of the 
Government of India; but the code 
also lays that the supplies of control-
led raw materials will not be denied 
to the black-l1sted firm. 

Royal Agricultuul Sbow In Kenya 

2892. Sbrl Subodb Hansda: 
Sbrl S. C. Samanta: 
Sllrl Bbapat Jba And: 
Sbrl M. L. Dwlvedl: 
Shrl P, C. Bo.-h: 
Dr. M. M. Ds.: 

Will the Minister of Commerce be 
pleased to state: 

(a) whether Go\'ernment partici-
puted in the Royal Agricultural Show 
in Kenya held in the lut week of 
September, 1966; 

(b) if so. what were the Indian 
exhibits at the show; 

(c) whether this ha., helped tn 
seocure orders for agricultural producis 
f Dr export; anC1l 

rd) if so. the tot.l quantity 01 
orders for agricultural products 
obtained? 

Tbe Minister 01 Commerce (Sbri 
Manubbat Sbab): (a) Yes. 

( b) Machinery and Pllgmeermg 
goods, especially for use in agricul-
ture, electrical appliances, manufac· 
tUred consumer goods, textiles, both 
powerloom and handloom.. tinned 
foods and fruits, condiments, raw 
materials and semi·finlshed goods etc. 
were displayed at the 'India Pavilion' 
at the Agricultural Show with an eye 
not only on the Kenyan market but 
also on the markets in the adjoinin~ 
countries. 

(c) and (d). Participation in Ihe 
Show yielded orders for the supply of 
agricultural implements, handlools, 
a'utomobile parts to the value of 
R.. 4.41 lakns. Besides several trade 
enquiries on the various products dis· 
played at the 'India Pavilion' were 
receind and it hoped that substantial • 
addit; nal blL,ines. would result. 




